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 सिपाहियों  एवं  पी  .  ए  सी  के  दवारा  हरिजनों

 हए।  इस  झगड़  का  कारण  था  पलिस  इदारा
 एक  हरिजन  की  दान  से  दां  मुर्गा  लेकर  पैसे .

 निहत्थे  हरिजनों  के  पपर  वाराणसी  पलिस
 wart  किये  गये  .इस  बर्बर  लाठी  चार्ज  के
 at  ब्या क्त याँ के  खिलाफ  उचित  कार्य-

 (iiy  THe  SILENT  VALLEY  Prosect

 SHRI  ह.  KUNHAMBU  (Cannanore):
 Mr.  Chairman,  Sir,  under  Rule  377
 1  would  like  to  draw  the  attention
 of  the  House  and  the  Government  to
 थ  very  alarming  situation  arising
 out  of  the  decision  of  the  Government
 in  regard  to  the  Silent  Valley  project.
 Time  and  again  the  Government  of
 Kerala  and  all  the  political  parties
 have  impressed  upon  the  Government
 of  India  about  the  importance  of  this
 project  for  the  future  development  of
 Kerala.  The  hon’ble  Prime  Minister
 has  assured  us  that  the  Government
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 would  take  a  realistic  and  sympathetic
 view  of  this  issue.

 However,  the  Government  has  now
 taken  a  view  that  the  Silent  Valley
 project  should  not  be  constructed  as
 it  would  upset  the  ecological  balance.
 The  hon'ble  Minister  hes  said  that
 Kerala  is  producing  surplus  electricity
 and  therefore  the  silent  valley  project
 need  not  pe  taken  up.  The  theory
 about  surp'us  production  of  electricity
 is  a  myth.  It  has  been  proved  on  the
 basis  of  statistics  that  Kerala  per
 c7pita  consumption  of  electricity  js
 well  beloyy  the  national  average.
 Responsible  people  have  expressed  the
 apprehension  that  Kerala  will  be
 facing  an  acute  shortage  of  electricity
 in  the  near  future  unless  the  silent
 valley  project  is  constructed.

 In  this  situation,  the  decision  taken
 by  the  Government  will  put  out  of
 fear  the  developmental]  activities  in
 Kerala.  Morecver,  all  hopes  about
 the  development  of  Malabar  region,
 which  is  ०  very  backward  area,  will
 be  shattered.  Therefore,  |  earnestly
 request  the  hon’ble  Prime  Minister
 to  intervene  jn  this  matter  and  allew
 the  Government  of  Kerala  to  go  ahead
 with  the  construction  of  this  vitally
 important  project.

 (iii)  Urpu  aS  MEDIUM  OF  INSTRUCTION
 FOR  LINGUISTIC  MINORITIES.

 SHRI  G.  M.  BANATWALLA
 (Ponnani):  Mr.  Chairman,  Article
 350A  of  the  Ccnstitution  provides
 adequate  facilities  for  instruction  in
 the  mother-tongue  at  the  primary
 stage  of  education  to  children  belong
 ing  to  linguistiz  minority  groups.
 special]  officer  for  linguistic  minorities
 is  also  appointed  in  terms  of  the  pro-
 visions  of  Article  350B.

 It  1s  shocking  and  most  टिप चाए लान1 that  in  1976  instruction  through  Ure!
 medium  was  discontinued  in  am

 11 |
 creasingly  large  number  of  prima
 schools  in  U.P.  as  compared  %

 figures  in  I974  and  1975.
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 A  letter  published  in  the  Indian  Ex-
 press  issue  dateg  15th  July,  1930  stateg
 that  on  the  attention  of  the  Prime
 Minister  being  drawn  to  the  aforesaid
 situation,  she  stated  in  reply  that  the
 Central  Education  Ministry  has  been
 asked  to  look  into  the  matter.

 The  curtailment  of  educational
 facilities  to  linguistic  minorities  and
 the  consequen:  deprivation  of  Urdu
 minority  to  have  adequate  facilities
 for  instruction  ४  Urdu  15  a  serious
 matter.  The  oprcvisions  of  Article
 350A  of  the  Consitution  have  alwys
 to  be  satisfied.

 The  matter  brooks  no  delay.  I  urge
 upon  the  Government  to  look  into  the
 matter—Necessary  directives  be  issued
 to  the  State  Government  to  secure  com-
 Pliance  with  the  provisions  of  the
 Constitution.  The  Government  should
 make  an  early  statement  in  the  House.

 (iv)  Supply  oF  CHEAP  RAW  MATERIAL
 TO  HANDLOOM  WEAVERS,
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 उपलब्ध  कराया  जाये।  वर्ष  72-73  तथा

 बाद  के  वर्षाਂ  म  बुनकरों  का  बैंकों  दवारा

 (४)  Reporrep  LockK-ouT  श्र  001-
 NAGAR  TEXTILE  MTLLS,  MODINAGAR.

 श्री.  कष्णचन्ब्र  पाा  (खली ला बाद) :  सभा-
 पति  महोदय, उत्तर  प्रदेश  की  म्दीनगर

 कपड़ा  सिल  लगभग  ढाई-तीन  महीने  से  बंद
 पड़ी  हुइ  हाँ।  मिल  प्रबन्धकों दवारा  मज-

 ?रा  की  जायज  मांगों  का  स्वीकार  न.  कर

 मिल  को  बंद  कर  दिया  गया,  जबकि  बात-
 चीत  के  दवारा  इस  समस्या  का  हल  किया  जा
 सकता  था।  अब  निल  प्रबन्धकों दवारा  नाना
 प्रकार  से  मजटरा,  का  परका  किया  जा  रहा
 Ti  मज्द  के  सामने  भूखमरी  फली  ह
 ह  क्योंकि  दाो  महीने  से  को  वतन  नहीं
 मिला  है।  14  हजार  मदद,  रों  के  बच्चे  अभी
 स्कन  मं  प्रवेश  नहीं  पा  सके  हाँ  [जिसके
 कारण  उनमें  असंतोष  बढ़ता  जाਂ  रहा  ह।
 पिल  प्रबन्धकों  दवारा  14  हजार  मजदूरों  में
 से  मात्र  3300  मजदूरों  को  (जिनमें  अधि-
 arr  ag  wit  ही,  रखा  गया  ह  प्रबन्धक
 मजदूर  कानूनों  का.  खुला.  ऊँस्लंघन  कर

 सारा  दाष  मदद,  रों  पर  मढ़ने  के  निलए  उनसे
 प्रतिज्ञा  पत्र  भरवा  रह  हँ  जिसमें  उनसे  अपनी
 गलती  मानने  तथा  भविष्य  मों  हडताल  ने

 करने  की  बात  गद  है।  नौकरी मं  न
 लेने  की  धमकी द  रह  हँ  भर  अपने  पूगे,
 के  सहार  मजदूरों  कां  बुरी  तरह  से.

 अप-
 मानित  एवं  भयभीत कर  रह  हाँ।  युवक
 कांग्रेस  (आई?)  के  कार्यकर्ता  जा  मजदूरों
 का  पर्याप्त  संरक्षण  द  रह  हाँ,  उन्हों  भी

 प्रबन्धक  गुंडों  दवारा  जार  से  मारने.  आदि
 की  धमकी  द  रह  हँ  क्योंकि  इस  हडताल
 निए  प्रबन्धक  दोषी  ह,  इसलिए  निकाले

 गये  सभी  श्रमिकों  का  सम्पूर्ण  वतन.  साहित
 काम  पर  (लिया जाये,  लाक-आउट के  समय
 की  श्रमिकों  का  भी  सम्पूर्ण  हानि  की  पुर्ट
 प्रबन्धकों  दवारा  की  जाए,  लाक-आउट  लोलने
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